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Heard Mr. NeR.Routray, Ld, Counsel for the

applicant. A copy of this DQ.A. has beern served
. on Mre. ReCeRath, Lde. Standing Counsel for the
Railwvays.

The applicant having faced & transfer from
Cuttack to Sambalpur has came im this 6.A. No.
201/05 under Section 19 of the Administrative
Tribumal's Act,1985. It has been disclesed by
the applicant vide Annexure-=6 thatshe has filed
a representation before the Deputy Chief Personnel

Of ficer (Con) , East Coast Railway vide kis Re.

representation dated 10.5.05. As the applicapt
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submitted the representation to the concerped

\ authority omly om 10.5.05, it is unlikely, that,

by the time, she filed this application before
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—M A ;,T.)“L this Court that authority has no opportunity to
C Lo ™ g;k\? have a loock at her representation. In the
— F’Al'ra _«_ﬁ circumstances, it appears that the applicant has
i&\‘* LocnLelwy T

Lt ol appreached this Tribunal befere exhausting the

j! departmental remedies available te her. In the
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circumstapces, the matter is remitted te the

\

departmental auvthority, i.e>., Deputy Chief .
Personnel Officer (Con),East Coast Railways to
consider her representation dated 1045405
according to the Departmental Rules KM and to
dispose of the same with & reasomed order. Till
the matter is disposed of, ne mf action el |
be taken against her.

With the above direction, this O.A. is
disposed of at the admission stage.

A copy of this order be given to tha both

th.,e parties for compliance.




